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MAHARASHTRA ACT No. XXVII OF 1974
[THE MAHARASHTRA BARONETCIES (AMENDMENT) ACT, 1973]
' [20tk May 1974)

An Act further to amend the Petit Baronetcy Act of 1893 and Sir Jamsetjee
: Jejecbhoy Baronetcy Act, 1915

Viof WHEREAS, it is expedient further to amend the Potit Barcnetoy Act of 1893 -
1893, and the Sir Jamsetjee Jejecbhoy Baronetcy Act, 1915, for the purposes hereinafter
1015 apgeﬁ'mg ; It is hereby enacted in the Twenty-fourth Year of tho Republic of India

" as follows ;- : ] . B

1. This Act may bo called the Maharashtra Baronetcies (Amendment) Act, 1973, Short title

}’g;;f 2. For section 1 of the Petit Baronetcy Act, 1893 (hereinafter refarred to as * the Substitution

principal Act”) the following shall be substituted, namely of section 1
” A e

glgf “ 1. ~The Official Trustee appointed under the Official Trusteos Act, 1913, and Incorpora-
. the holder of that office for the time being, and likewise the holder for the time tion of sole
buing of any other office which may horeafter ba substituted by the State Guvern. ITusiee.
ment for the Official Trustee shall be, and ic hereby created a corporation sole
* with perpetual succession and common seal under the style and title of ** The Trustee
of the Dinshaw Manockjee Petit Baronetey * and the said Corporation so hereby
created (Lereinafter styled *the Corporation ™) is hereby constituted, as such
Corporation, the sole Trustee for executing the powers and purposes of this

Act.“ V
3. - In section 3 of the principal Act,— ' : © Amendment |
of Act Viof

- (D for the words “shall be sold by the said Trustees at their discretion *, the 1893,
woids *shall be sold by the salcl Trustee at hi» discroticn ™ 'shall be substituted ; :

2 of (2) after the words “ or the Central Government ”, the words and figures “ or

19¢3. any State Government of invest such sum in units from the Unit Trust of India as

10 of established under the Ut Trust of India Act, 1963, or deposit it with a bankins

1949, company to which the Banking Regulation Act, 1949, applies including any bank
or banking institution referred to In soction’ 51 of that Act or deposit it with a
financial corperation if 1epayment of such deposit together with interest is gua~an-
teed by the Central Government or State Government * shall be and shall be
deemed to have been inserted with effect from the frst day of September 1969 ;
and any such sum invested accordingly shall be deemed to have been duly invested,
as if the provisions of this section had then been in force. .

4. In section 4 of the principal Act, for the words * shall i their discretion ", Amendment
the words * shall in his discretion ” shall be substituted, - of section &
' 1893.

1 For statement of Objects and Reasons, see Maharashtra Government Gazette, 1973, Part V, p. 107,

~
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Af;‘mdmm.; 8, :Insection 7 of the prmclpal Act, after the words clea.r of all taxes, charges and
T deductions whatsoever ™, the words “ levied or made in respect of the said annuity
1893, or yearly sum " shall be inserted.

Amendment ¢, In section 12 of the principal Act, for the words “ the porsons for the time

3’}%‘.“\’;‘} 12 being ”, the words “ the person for the timo being ** shall bx substituted.

1893.

Ameadment 7. In section 16 «f the principal Act, after the words * or the Central Government
‘{éﬁ?’ﬁ'? or”, the words and figures “any State Goverimént ov invest afl sich monies~in
1393, units from the Unit Trust of India establishod under the Unit Trust of India Act,
1963, or deposit them with a banking company to which the Banking Regu]atlm:
Act, 1949, applics including any bank or banking institution referred to in soction
51 of that ‘Act or invest them in a financial corporation if repayment of such deposit
togethor with intorest is guaranteed by the Government or ™ shall be and shall be
decmed to have been inserted with effect from the 1st day of September 1969 ; and all
such monics invested accardingly shall be deented to have been duly mvested as if the
provisions of this soction had then been in force.

Amendmont 8, In section 1§ ofthe principal Act,—

:I'fgi%l} ::sr (I) for the words “their hands ™, the words “its hand ”, for the words

1893. *“‘reimburse themselves ™ the words * reimburse itself ” and for the words
“they shall”” the words “ it shall” shall be substituted; and

(2) for the words *“ in relation thereto ”, the words “ in relation thereto, and
may charge such fees asthe State Govermnent may direct to be paid for the execu-
tion of the aforesaid powers, trusts and provisions or for the performance of any
functions by or under this Act ™ shall b2 and shall bc deemed to have been
substituted from the 24th day of April 1953,

Substitution 9. For section 3 of thc Sir Jamsetjee Jejecbhoy Baronetcy Act, 1915 (hereinafter

3{ :f:t”g'(“o% referred to as “ the said Act ™), the following shall be substituted, namely :—

1915,

The Official “ 3. The Official Trustee appolnted under the Official Trustees Act, 1913 and
Trustee  the holder of that office for the time being, and l'kewise the holder for the time
tora?fi::l;g?a- being of any other office which may hereafter be substituted by the State Govern-
for execu- ment for the Official Trustee shall be, and is hercby created a corporation sole
tionof the  with perpetual succession and common seal under the style and titled of *Sir
trusts of this  Jamsetjee Jejeebhoy Baronets Trustee” and the said corporation so hereby ¢reated
Act, (hereinafter styled * the Corporanon *} is hereby constituted 2s such Corpora-

uon, the sole Trsustee for executing the powers and purposes of this Act.”

Arrnendmen; 10. 1In section. 6 of the said Act, after clause (), the following clauses shall be
gfﬁ';’(“ordeemcd to have been inserted with effect from the Ist day of September 1969,
1915, namely:—
* {al) in units from the Unit Trust of India estabhshcd under the Unit Trust
of India Act, 1963;
(a2) in deposits, with a banking company fo which the Banking Regulation
Act, 1949, applies including any bank or banking institution referred to in section
51 ofthat Act; . Vs
(a3} in deposits with a financial corporation if repayment of such deposits
together with interest is guaranteed by the Government;”

and the funds invested accordingly shall be deem=d to have been duly invested
as if the provisions of this section had then been’in force,

2of
1563.

10 of
1949,

X of
1918.

IT of
1913,

52 of
1963.

10 of
1949.
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11. In section 9 of the said Act,— of section 9

{f) in the marginal "note for the words “Power to trustees ”, the wordSOfAct Xof
“ Power to trustee " shall bz substituted;

(#) in the proviso, for the words “conferred upon them ", the words * conferred
apon him * shall be substituted :

12. In section 11 of the said Act in the marginal note, for the words * Power Amondment

to Trustees”, the words “ Power to Trustee " shall be substituted. o 'A"&"g(“o’fl _

1915,
13. Insection 15 of the said Act,— Amendment
(?) in the marginal pote, for the words “Power to 'I'rustees” the words “Power of Sgction 15
to Trustee” shall be substituted ; 1915,

(@) for the words “ in thelr dxscretlon” the words * in his discretion * shall
be subsututed _

14. Insection 17 of the said Act, after the words “ clear of all taxes, charges and Amendment
deductions whatsoever *, the words “ levied or made in respect of the aid mmty of Act X of
or yearly sum” shall be inserted. 1918

15. In section 24 of the said Act, in the marginal note, for the words “ Power Amendment
to Trustees”, the words “Power to Trustee" shall be substituted. : of soction 24

r
Tois X o
16. In section 27 of the said Act. for the words * purchased by them ", the words Amendment
“ purchased by him  shall be substituted. section 27
. . . of Act X of
1915,
17. In section 29 of the said Act,~ Amendmant
() (a) for the words * the trustees ", the words “ The Trustee * of section 29
(5) for the words * ‘n them respectively * the words * in him ”, ) i915.

(¢) for the words * their successors, respectively ™, the ~Jords * his successor ™.

(d) for the words * the Trustees”, the words * the Trustee ”,

(e) for the words reposed in them respectively and their successors
respectively”, the words * reposed in him, and his successors ** and

for the words ** his or their respecuve Lards ”, tke words ** his bands "
shall be substituted;

(?) (a) the words ** and they respectively ™, at both the places where they occur:
(b) the words, ** their, or any of their , :
(¢) the words * and them respectively ”,

(d) the words * and themselves respectively *, and

(e) the words © and they re ctively”
‘shall be deleted: spe y

(3) the following shall be and shall be deemed to have been added at the end
with effect from the 25th day of March 1952, namely :—
“ The Trustee for the time being may charge such fees as the State Govern-
ment may direct to be paid in or about the execution of the aforesaid powers
trusts and prowsmns or for the performance of his functions under this Act.”






